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1. The Union of India,
through the Secratary .
Ministry o f
HmmmuniratiONau Daptt.
of Posts, Dak Bhawalr ,
Phea Delhi-11000L.

p The Dilrector postal
services(R), pDelhi
circle, Meghdoot
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By Hon'ble Shri‘Kuldip Singh, Member (1)

ppplicant in this 04 has prayea ihal

cappeal filed by him has not esan disposed ol a2

e sams b dizposed of by passing & detalled

speaking order.

2. The facts are that the applicant

punished wvide Mamo NO . B-24,/19-01/mv,/ 2000 da e

qupe 2000 izsued by the pffice of

T

superintendent, Air Mail Sorting Diviaion, Mew

removing  himo from cervice. Against this order

filed an appeal dated 20 July 2000 which ie wiit!

denided by  the Dapartment. Learned councel fo

applicant ztates that the respondonts
dispose of  The the appeal of the applicanc.
praver 18 only for dispos .al of tho, appoal, A RTOR]
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the 0f is  disposed  of with a direction to ths
ragpondents Lo diposs of the appsal of the applicant
within three weseks from rhe date of receipt of o copy
af  this order. If afteir the disposal of the same, ho

¢ he will be at liberty to File
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has any other grievanc

a fresh 08 in accordance with law, 1f =0 advisaed.
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